
 (क)  क्या  भासाम  मेल  हमेशा  देरी  चलती

 (ल)  यदि हो,  तो  उस  के  क्या  कारण  हैं  कौर

 सुरमा  मे  दूभर  करें  के  लये  कया  यामा
 कर

 1599  शी  थी०  एम०  सईद:
 थ्री  एस०  बो०  जग्हशेखर  भूति:
 ओ  आर  कोलनबाहबेलू  :

 भ्या  देख  मंत्री  यह  जताने  की  कृपा  करेंगे  कि:
 (क)  क्या  1977  की  में  1978%  अधिक

 संख्या  में  रेन  |  हई;

 यदि  gt,  तो  की  संख्या में  कितनी
 सभ के  लिये  क्या  उपाय  किये
 जारहे हैं;

 ग  रेलवे  विभाग  तथा  यात्रियों  को  दुर्घटनाओं
 के  कुल  कितनी ग्  हुई?

 डिटेक्टर, रेल  पथ  परिपथन,  धरा  काउन्टरों,  चल
 सतावन  प्रणाली  आदि  का  उपयोग  किया  जा  रहा  है।

 (ग) वर्ष  1978 की  अवधि  में  हुई  गाड़ी  उर्भटनाओं
 में  स्त  रेल  सम्पत्ति  को  हुई  उसी  की  लागत का  गुमान

 नी
 नि

 ी  अभागा  ह 1978  घटनाओं  में  हताहत
 न  ो  ा
 14,91,632  रुपये  की  राशि  का  क्षतिपूर्ति  के  रूप  में
 भुगतान किया  गया  है  1

 Hospitals  in  Rural  Areas  of  Dethi
 1600.  SHRI  SUKHDEV  PRASAD

 VERMA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  the  progress  made  so  far  in
 setting  up  the  100  beg  hospitals  in  the
 rura}  areas  of  the  capital  in  order  to
 reduce  the  pressure  on  the  existing
 hospitals  in  the  city;  and

 (b)  the  reasons  for  the  delay  in
 setting  up  the  proposed  hospitals?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  The  proposal  of
 the  Delhi  Administration  for  setting
 up  of  seven  100  bedded  hospitals  in
 rural  areas  and  re-settlement  colonies
 of  Delhi  is  still  under  examination  in
 consultation  with  the  Planning  Com-
 mission.

 12,00  hrs.

 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATIONS  UNDER  Hoamoropatay
 CentraL  Councn.  Act,  1973  anp  Pree
 VENTION  OF  Foop  ADULTERATION.  Act,

 FAMILY  WELFARE  (SHRI.  RABI
 RAY):  I  beg  to  lay  on  the  Table:



 grr
 "Papers  lata

 ey)  A  copy  ofthe  Homoeopathy
 Central  Counci{  (Election)  Amend-
 ment  Rules,  1977  (Hindi  and  English
 versions)  published  in  Notification

 ‘No.  S.O.  725  in  Gazette  of  India  gated
 the  अ  March,  1978,  under  sub-
 section  (2)  of  section  32  of  the  Homo-
 eopathy  Central  Council  Act,  1973.

 [Placed  in  Library.  See  No,  LT-
 3384/79].

 (2)  A  copy  of  the  Prevention  of
 Food  Adulteration  (Fifth  Amend-
 ment)  Rules,  1978  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.5S.R.  590(E)  in  Gazette  of
 India  dated  the  23rd  December,  1978,
 under  sub-section  (2)  of  section  23  of
 the  Prevention  of  Food  Adulteration
 Act,  1954.

 {Placed  in  Library.  See  No.  LT-
 3385/79]. +

 NOTIFICATIONS  UNDER  MINIMUM  WAGES
 Act,  1948  ann  MINEs  Act,  1952

 THE  MINISTER  OF  PARLLAMEN-
 TARY  AFFAIRS  AND  LABOUR:
 (SHRI  RAVINDRA  VARMA):  1  beg
 to  lay  on  the  Table: —

 a)  A  copy  of  the  Minimum  Wages
 (Central)  Amendment  Rules,  1979
 (Hindi  ang  English  versions)  publish-
 ed  in  Notification  No.  G.S.R.  158  in
 Gazette  of  India  dated  the  27th  Janu-
 ary,  1979,  under  section  30A  of  the
 Minimum  Wages  Act,  1948.

 {Placed  in  Library.  See  No.  LT-
 3386/79}.

 (2)  &  copy  of  the  Coal  Mines,
 (Amendment)  Regulation  1978,  (Hindi
 and  English  versions)  published  in
 Notification  No.  G.S.R.  32  in  Gazette
 of  India  dated  the  6th  January,  1979,
 ‘under.  sub-section  (7)  of  section  59

 ot  the  Mines  Act,  1952.

 [Placed  in  Library,  See  No.  ‘Lr.
 (9387/79).
 Nowirtcatron  UNDER.  Docx

 | Ragoation  or  EMPLOYMENT  Act,
 1040).

 MAR  CH  1,  ‘90.  ~
 Papers  aie:  “az

 THE  ‘MINISTER:  or  erate  IN-
 CHARGE  OF  THE  MINISTRY  oF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Dock  Workers
 (Regulation  of  Employment)  .Amend-
 ment  Rules,  1978  (Hindi  and  English
 versions)  published  in  Notificdion  No.
 S.O.  3563  in  Gazette  of  India  dated  the
 9th  December,  1978  under  sub-section
 (3)  of  section  8  of  the  Dock  Workers
 (Regulation  of  Employment)  Act,  1948.

 [Placed  in  Library.  See  No,  LT-
 3388/79).

 Statement  Nos,  XXVII  अ  XIV  or
 THE  FirtH  Lok  SasHa  AND  STATEMENTS
 Nos,  X,  XI,  XII,  ए  anv  I  or  THe  Sixta
 Lox  Sasa  AND  NOTIFICATION  (AMEND-
 MENT)  RULES,  1974.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  I  beg  to  lay  on  the
 Table: —

 1)  The  following  statements
 (Hindi  and  English  versions)  show-
 ing  the  action  taken  by  the  Gov-
 ernment  on  various  assurances,  pro-
 mises  and  undertakings  given  by  the
 Ministers  during  the  various  sessions
 of  Lok  Sabha:—

 1.  Statement  No.  XXVII—Third
 Session,  1971—Fifth  Lok  Sabha.

 2.  Statement  No.  XIV—Second
 Session  1977—Sixth  Lok  Sabha.

 3.  Statement  No.  X—Third  Ses-
 sion,  1977—Sixth  Lok  Sabha.

 4.  Statement  No.  .XI—Fourth
 ‘Session  1978—-Sixth  Lok  Sabha,

 5.  Statement  No.  XIi—Fourth
 Sesion  1978—Sixth  Lok  Sabha.

 6.  Statement  No.  V—Fifth  sem
 sion,  1978—Sixth  Lok  ‘Sabha,

 7.  Statement  No.  I—Sixth  Ses-
 sion,  1978—Sixth  Lok  Sabha.

 {Placed  in  Library.  See'No,  I
 eka


